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TIM HIMACHAL PRADESH VILLAGE COMMON LAIIDS YESTTNG ANDUTILIZAIION (AMENTIMENT) BILL, 2015

l. Shorttitle.
2. Insertion ofnew section g-8.



BillNo. 4 of20l5'

TIIE IIIMACHAL PRADESH VILLAGE COMMON LANDS

vtrsrrNc AND uilr,mluoN (AMENDMENT) BILL' 2015

(As INTtooucED IN rrm Lrcnraffws Assrrvrrrv)

A

BILL

further to amendtlw Himachal PradeshWllage Commonlands

VesttngandtJtitizationAct,lgT4(ActNo.l8of]97$.

BeitenactedbythelrgislativeAssemblyofHimachalPradeshin
the Sixty-sixthYear ofthe Republic oflndiaas follovrs :-

l.ThisActmaybecailedttreHiurachalPradeshVillageCommon
I"ands Vesting and Utilization (Arnendment) Act' 20 1 5'

2. After section 8-Aofthe Himachat PradeshVillage Cornmon

LandsVesting,nautiu"utionAct,lg74,thefollowingsectionE.Bshallbe
inserted,namelY:-

"8-8. Conferment of proprietary rights on.Chakotadars'-

U"tritfrrt"Oing'"Vtft'gto'tuio*Aiosections4and5ofthisAct'
the state coveriment rnay, by notification in the official Gazette,

frame * s.t r*" froriaing foi conferment of proprietary riglrts on

Chakotadars, *f,ofruu. UIen leased out lands on Chakotabasis by

the pancrrayats *oo *,. r*4ab Vltlage Commorr l,arrds Gegulation)

AcL 1 96 tr , before the commencement ofthis Act'"'

Short title

Insertion of
new section
8-8.

10



STATEMENT OF OBJECTS AND REASONS

The Himachai Pradesh Village Common Lands Vesting and Uti lbanan Act, I 97 4 came
, into force with effect from 2 9-8-197 4 wtnch provides for vesting and utilization ofvillage common

, lands in the State of Himachal Pradesh. Section 4 of the said Act provides for treatrnent of leases
rnnadebythePanchayaeundertheprovisionsofPunjabWlageCommonlandsfregulation)Act,

196 1 . As per information available wittr the Govemment total 1237 cases (98 1 in district Solan,

1 84 in Kangra 36 in Hamirpw and36 in distict Una) are there in which lands were allotted by the

Panchayats under the Punj ab Wlage Common Lands (Regulation) Act, 1,961 on Chakota basis to

Chakotadars. Since, these lessees (Chakotadars) have developed such lands for agricultural/
horticulture purposes and have also made ttreir dwelling houses and cowsheds on zuch lands. They

are constantly demanding propdetary/ownenhip rights over strch lands, on fire hold basis. Presently,

the.re is no provision in the Hirnachal PradeshVillage Common Lands Vesting and UtilizationAct,
1974 toprovideownership rightsto such Chakotadars andthelands vestedinthe Stateunderthe
saidActcanonlybeutilisedas perprovisionsofsection I ofthe saidAct. Thus, keepinginviewof
above facts and to avoid rnultiplicity ofrmnecessary litigalion, it has been decided to finally settle

these cases andto conferownership rightsonthese Chakotadars bymakingenablingprovision in
the Act ibid. As such, it has been decided to insert a new section 8-B which may provide for
fiaming of a Scheme by the State Govemment for tlds purpose. This has necessitated amendment

n+keActibid.

This Bill seeks to achieve the above objectives.

(KAUL SINGIT TrrAIruR)
Minister-in-Charge.

SHIMLA:

The..."....... 2015.

F'INANCIAL MEMORANDUM

-NIL-

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill seeks to provide for framing of a Scheme by the State Govemment.
The proposed delegation ofpower is essential and normal in character.
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THE HIMACHAL TRADNSH VTLLAGE COMMON LANI}S YESTING AFID

UTILIZATION (AMANDMENT) BILL, 2015

A

BILL

farther.to amend the Himachal Pradesh village common Lands vesting and

Utilizetion Act, 1974 (Act No. 18 of 197$"

(KAUI, SINGH THATruR)
Minister-in-Charge.

(DEVENDER KUMAR SHARMA}
L&-cum-Pr incipal Secretory (Law).

SHIMLA:

, The.......... 2015,


